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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R. K. Puram, New Delhi.

COURT-1
Date of hearing/decision: 03.09.2009
Excise Appeal No. 6265 & 6266/2004

. [Arising out of Order-in-Appeal No. 675-676/CE/CHD/2004 dated 30.9.2004
passed by the Commissioner (Appeals), Central Excise, Chandigarh]

" M/s Baba Balak Nath Steel (P) Ltd., Appellant
Vs.

CCE, Chandigarh Respondent

For approval and signaturz:

Hon’ble Shri Justice R.M.S. Khandeparkar, President P
Hon’ble Shri M. Veeraiyan, Member (Technical)
-7 /

1. | Whether Press Reporters may be allowed to see the Order for
publication as per Rule 27 of the CESTAT (Procedure) Rules, 1982. | 0

2 | Whether it should be released under Rule 27 of the CESTAT
(Procedure) Rules, 1982 for publication in any authoritative report | N0

or not?
3 | Whether Their Lordships wish to see the fair copy of the Order? (P
4 | Whether Order is to be circulated to the Departmental authorities? 7 ’?
Appearance:

None for the appellant.
Shri M. Rastogi, DR for the respondent.

Coram: Hon’ble Shri Justice R.M.S. Khandeparkar, President
Hon’ble Shri M. Veeraiyan, Member (Technical)

F;hq& Oral Order No. GSZ’éLFHr(o?’—-QK

Per : M. Veeraiyan:

These two appeals, by the same appellant, involve common issues and,

therefore, are being dealt with by this common order.
1




2. None appeared for the appell.:ants. Heard the learned DR and perused the
records.

3. The relevant facts, in brief, are that the appellants are a manufacturer of non
alloy steel ingots and products thereof and they have opted for the compounded
levy scheme. However. during investigation, it came to light that they had
“received from two parties, alloys steel ingots falling under sub-heading No.
" 722400. The said suppliers of the raw materials also confirmed supplying alloy
steel ingots. The representative of the appellants also confirmed receipt and use
of the said alloy steel ingots in their factory. Since steel alloy ingots are outside
the purview of compounded levy scheme, the original authority confirmed demand
of Rs. 55,755/- in one case, and Rs. 66,242/- in another case, along with interest
and imposed equal amounts as penalties. The said order has been and upheld by
the Commissioner (Appeals).

4. Considering the submissions and on perusal of the records, we find that the
appellant does not dispute receipt of alloyszgteel ingots. The manufacture and
clearance of products out of alloy steel ingots is apparently not covered under the
compounded levy scheme. Therefore, the demands of duty as confirmed by the
authorities are justified. ~The penalties imposed ,in the given facts and
circumstances of the case, zre also justified.

5. In view of the above, we do not find any merits in the appeals and

~

accordingly, the appeals are rejected.
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(Justice R.M.S. Khandeparkar)
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